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CENTRaL ACMINISTRATIVE TRIBN AL P RINCIPQL SN CH

0. A.No,2555/.97

In

New Delhis this the /X~ day of Marchy 1999,
HON 'BLE MR, Se R ADIGE, VICE CHAIRIAN (1)

HON 'BL £ MRS..LAKSHIT SUAMINATHMN, MEMBER(D)
Snt. Ghumi Devi, '

Wo Late shri pulkit Mandal,
R/o 0. Block, Jhugoi No,4, Kasturba Nagar,

NBU Delhi ' oo e ﬂpplicant.
(By adwcate: shri p.K.Behra )

Ve rsus

Union of India,

through Secrevary,

Ministry of Urban Develogment,
Miman Bhayan,

‘New Delhi =-110002.

2, Chief mgineer,
New Delhi Division=3,
P Yo, Ssva Bhawan,

Nay Dalhi voece R2SPONdENtS,
(8y ndwcate: Shri R, Y Sinha )
0 RDER

HON 'BLE M R4 S. B ADTGE JICE CHAT &AM (n).

fpplicant sseks a direction to ‘I‘ESpDndmtS
to appoint her and to pemit her to join 25 Beldar with

immediate offect with cmnsequantial benefits,
24 Hea rd both sides,

3. Spplicant s husband died in hamess while
wo rking as Beldar in P YD on 8. 7.96 leaving behind
applicant(his wife ) and two children s aged 3 years
and 1 year respectively. Respondents in reply to |
paras 4,3 and 444 of Oa state that the C. £ as HOD
has sanctioned applicant®s appointment as Seldar on

compassionate ground by order dated 'ﬁ’.d ¢ 97 but

“the appointment order can be issued only on

availability of vacan ey and meanwhile applicant has

been placed at Sl.No,52 of the waiting list,
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4 This Op is dis‘posed'of,uith a direction
to respondents tﬁat pending availability of a
regular vacancy of Beldar and 2pplicant?’s
appointment on requl ar basis in her tum, they
should examine, within 3 months from the date of
receipt of a copy 'of‘ this order, the possibility of
engaging her on a casual , daily wages basis in any
suitable capacity having reg’ard to the f‘éct that she
is a widow with 2 small chlldren. ‘No costse
ﬁ%W‘M o/L
a.%ADIGZ)

{ MRS, LAKSHMI SWaMIN ATHAN )
MEM8ER(3) . WCE!JMIWQN(M
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